
O.A.  : -23/96 

/11.0196 	i 	 Hon'ble Mr. 	 Mernber(A) 
.•••.. 

Fledrd the learned counsel tor the 

applicant Mr. J.P.hUk1d. The post of EOBPM, i@hu't, 

J.'gdishpur is to be filled up by the respondent no.5 

for which a requis ition eas sent to the Ernploynerit 

I

Exchange, Dharbanga. The:pryer in this dppljcdtjorj 

is th4t,dlthoUgh the applicant sent his application

m  by regd, post to the Employent Exchange on 12.12.1995, 

the same has been delivered belatedly on 15.12.1995, 

whereas, the last date for receipt of such application 
was 13.12.1995. The submission is that the applicant  

' fulfills all the requisite qualificationsand hishas 
0 	 been deliberately delivered to the Emplment Exchange 

belatedly by interested parties, it is also submitted 
that the applicant ha submitted a complete set of 

'1 application before Respondent no.5 directly under Regd. 

\\\ 	 cover and it is understood that it has bin received 
9\ 	in the Office of respondent no.5 on 13.12.1995, the 

due date. 

2. 	 The prayer in this application is 

"-' 	 for issue of direction to the respondents SO that the 

applicant is also permitted to appear at the interview 
- 

to be held or 12e01 • 1996 for cons lderatlonLto the post 

of EDBPM, Kahua, Jagdishpur. 

- 	3. 	 This is a Division Benchcase,but having 

regard to the fact that, no Division Bench is available 

and there is no likelihood ofDivision Benchwjthjn a 
coul, 	the  

.:... :.r 
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;hc., -CU 	Th'i ,oijr 	1. 	r.'jOiC.. ! 	L 
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Id 
• 

]• / 

I 

—: 2 :— 

to be filed within two days.. 

5 	 5 5, 	 Considering the urgency 4the matter, 

i further direct the respondents to consider the 

candidature of the applicant alongwith other eligibl / 

candidates Sin 
the interview'stated to be fixed on 

J 

12.01.1996 for the post of 4DBPM, Kahua, jagdishpu' 

as praycd for by the learned counsel fof the appiiq 

in Interim Relief. 	 S  / 

6. 	 List this case on 01,03.1996 before 

Registrar for completion of pleadings. 
S 	

I 

S 	 Let a copy of this order be handed 

over to the learned counsel forthe applicant. 	S 

_7 

SKJ 	
iciSdhE). 
Me(nbec(h) 

.•)• 

0/31/017 	 ixone for the app1ica. List the ca4 	•' 

/ 	

I 

on 01.03.1997 before the Rezj istrar for con1ón 

of pieairigs as cirecay airectea on 

i  (v.. • Me ri rt  ra. ) 
yice-hajrman 

None for the parties. W/s has not yet .  

beer filed. Put up on 11.4.1997 for filing W/s. 

Dy.Registrar I/c 
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4.1 27.5.98. 	Shri R.K. Shukia, the counsel for the 

applicant. 

U/S not filed so far by the respondents.. Four 

weeks further time is allowed for the same. Rejoinder 

may be filed within two weeks thereafter. List it on 

26.8.98 for direction. 

(v.N. ilehrotra) 
(L.R.K. Prasad,j 

Vice-cha].rffian 
1ember (A) . 	.......... 

5./ 26.8.98. u/s not filed so far. Four weeks further 

time is allowed for the same.. Rejoinder 	" Le filed 

within three weeks th'e'a?ter. List it on 23.11.98 

for direction. 

/C8 / 	G.R.K. 'rasad) 
	

(v.N. (lehrotra) 
- 	 E1ember (A) 
	

Vice-chairman 

5/23.11. 98 

6/01 • 02 • 99 

S KJ 

14stit on 1.2.1999 for direction, 

( L.R.lcprasad  ) 
M€imbr (A) 

None for the parties.w/s not filed so far. 

Four'Wéeks further time aliwéä for filing W/s. 
Rejoirxler May be filed within two weeks there 
after. 

'Liston 1041999 for direction. 

jLG> 
(L,akshrnan Jha) 

Methber(J) 	 Menter(A) 

A 
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7./ 19.4.99. 	Shri S.K. Bariyar, the counsel for applicant 

u/s not filed so far. Heard learned counsel 

for the applicant. Let it be fixed for hearing aft 

four weeks hence. In the mean while, the responden 

ma f e u/S. Li t it on 12.7.99 for hearing. 

/c6s/ 	(L. HIIINOL 	 (s. NI4RPIYAN 

MEMBER (h) 	 VICE-CHMIRMR 

8/12.7.99, 	Shri R.K.Shukla, Counsel for the applicant.. 
None for the respondents. 

Learned Counsel tor the applicant states that 

prayer ot the applicant.tor allowing him to appear 

at the interview , nas .oeen allowed and he has als 

appeard in the same. In this view of the matter 
trere remains nothing iri thij OA to be decided. 
However, there is. another case arising out Q I  the 

I' 
OA No. 8./97 also in nicn the applica-at has been 

'ade respondents. 	LWt tnis OA be"Tiste tor 
hearing alongwith 0i 8197 on 26.7.99 • 

AOU 	 (L . HrINGL 	 (t2b) 
MEruR(A) 	 p(j) 

9/31.08.99 	For want of tirne,hearing is adjourned to 
20•091999 

• 

hirig"I'iana) 	 (S.Narayan) 
SIJ 	Member (I) 	 \i ice-Chairman 

I- 	• 	 '. * 	, 4 

10/20.09.99 	For want of time,, the hearing is adjourn to 

Me er A, 	
Vice-Chairman 
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11/01411.99 	Forwant of 'time, the hearingis 
adjourned to 25,11,1999, 

(S.Na 
Member(A) 	 V.cecha.zrnan 

12/25.1199 	List on 29.12 .1999 for hearing. 

(S.Narayan) 
Vice-Chaizman 

13/29.32.99 Shri a.K.Shukla, counsel for the applicant1 
Shri V .M. K.S inhe ESC for the resporents. 
Since this case relates to the matter also 

involved in QA 81/96, both the cases shall be heazx 
together. Let it be listed again on 10.01.2000 
for heaçing along with OA 81/96, 

. i iiana) 	 ($.Nara7an) 
Meuber(A) 	 Vice- Qa jzman 

4/10,1.2000 	None for the parties, 

D.B. is not available, list it 
for hearing on 3, 2,, 2000,. 

( Lakshman Jhä ) 
Member (J) 

/ 



/ 

OA-23/96 	
/ 

15)3.2.2000 	None for th ptieS. 

List it for hearing on 11.2.2000 
-alongwith O.i.81 of 1996. 

.1 
( Lakshman ma ) 	 ( L.R.I<.Prsad ) 

MIS, 	 Member (J) 	 Member (A) 

16/11.2.2000 	Shri S.K.Barjar, the learned counsel for app1c 

Zhrj V.M.K.Sjnha, Sr•.S .C., the learned co unsel fo 

respondents. 

on the request made by the learned co ,nsel\ 

for the app1iant adjourned it for hearing on 

15 .3 -.2000ãlong with 0A81/96. 

'SKS 

, 

(L.jha) 	 (L.RJ(.Prasad). 
Member (J) 	 Member (A) 

17415.3. 2000 None for the partis, 

List it  for hearing on 19.4.2000 

(I C Lakshman 3ha ) 	 ( L.R..gprsad. ) 
Neither (J) 	 Member (A) 
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18/19 .4.2000 

Sh. H.P.Singh, ASC, for the respondents1. 

Sh. R.K.Shukla, counsel for the applicant. 

Sh. S.K.Sxngh, counsel for Pvt. respondent. 

The learned counsel for the respondents submit 
that the applicant has prayed for issuanctthe dirction to 

A the respondents to allow him at the interview tobe held on - 
1-- 

12.1.96 for the post of EDBPM, Kahua, Jagd1shpur.é(app1jcant) 

has beed allowed to appear at the aforesaid interview by 

an interim order of this Tribunal dated 11.1.96 and the appli- 
cant has already appeared in the interview, Accordingly/this 
OA is infructuous 

We have considered the Submission of Ithe consel 
appearing on behalf of the parties. In view of the Ct that 
the relief prayed for in the OA has already been a owed by - 

this Tribunal .and also1  considering i the 
fact that the applicant of this OA is respondent in OA 81/96 
in which the matter is essentially and substantially relates 
to the appointment of EDBPM, Kahua7  We are• o the honsidered 
je view that this OA is infructuous. 
dismissed as infructuous. 

AKJ. ( krT 
MEMBER ( A) 

(L.JHA) 
MEMBER (J) 

a 

interim order of 

It is accordinly 

/ 


